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IN THE HIGH'COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

THURSDAY, THE NINTH DAY OF OCTOBER
TWOTHOUSAND ANO TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRl JUSTICE G.M. MOHIIJDDIN

WRIT PETITION Nos.2o845, 21268, 21275. 21?78, 21283, 212Q4, 21285, 21286,
21288 21291 21292 2+N3 .l 272.98 21300 213(n 213 2 1303 21305
21309 21311 213't 9 2'.t320 21321 21323 321 331 21 1335 21341
21342 21354 21355 21373 2138 21fi7 21 3 1'|()o 21510 21524 21529
21539. 21559. 21575, 21610, 21675, 21629. 21656: 21694- 217 01. 277 19. 217 65.
21773, 2177 s, 21782. 21785. 2't790'" 21794). 27791. 21ti00. 21802. 21809. 21878.
21883 218E6 21889 21492
22066 22094 22 04 22:ns 22128
22194 22197 22226 22266 22289 22
22941 23008 23028 23037 23068 231

24041 24',t45

WRIT PETITION NO: 20845 OF 2O25:.

Between:

AND
1

27897 27921 21629 93 9s4 21975 22010
22 2.2141

7
187 22192

2252tr, 575 22782
23505 23653 23743

of 5

M Lohitha, D/o M. Rarendra Prasad Aged about 17 years, Occ: Student, Rep
by her Natural Mother Madhavaneni Archanar Wo Madhavaneni Rajendra
Prasad, aged about 42 years, Occ. Household, Both are Fi/o. 18-39/2, Plot
No 102, Srinagar Colony. Raos Residency, Prashanth Nagar, Siddipet,
siddipet District. Tetangana-502103. 

...pETtfloNER1

3

4

2

5

The State of Telangana, Rep by its Principal Secretary, Medical and Health
Department. Secretariat Hyderabad.

The State of Telangana, Rep by lts Principal Secretary, Revenue Department,
Secretariat. Hyderabad.

The Union of lndia, Rep by Ministry of Health and Family Welfare, New Delhi

Kaloyi Narayana Rao University of Health Sciences, Rep by its Registrar,
Nizampura, Warangal, Telangana 506007

National Testrng Agency, 1st Floor, NSIC-MDI'P Building, Okhla lndustrial
Estate, New Delhi. Delhi 1 10020

6. The Tahsildar cum Mandal Revenue Officer, Siddipet District

...RESPONDENTS

I
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Petition under Article 226 of the Constitution of lr dia praying that in the
circumslarrces stated in the affidavit filed therewith, tl'l High Court rnay be
pleased to issue an appropriate writ, order or direction, nore particulady in {he
nature of Writ of Mandamus. a. Declare Rule 3(a) of l elangana Medical and
Dental Colleges Admission (Admission into MBBS anrl BDS Courses) Rules,
2017 as amended vide G.O. Ms. No. 33 Health, Medical a d Family Welfare (Cl)
Departrnent daled 19.O7 .2O24 as being illegal, unc,) rstitutional, manifestly
arbitrary, with malafide intention to over-rule the judgmer s of this Hon'ble Cou rt
b. Declare the Petitioner as local candidates for all puro rses of admission into
MBBS/BDS pursuant to NEET (UG) 2025 for MBBS/3 DS Admissions under
Competent Authority Quota-2025-26 under aegis of R:;pondent No. 2 c. To
refrain the Respondents from insisting the Petitioner in rrocuring the proforma
Resident Certificate in Annexure-ll of Prospectus dated 1a 07.2025 in order to be
treat€d as a local candidate d. Consequently, to direct lre 2nd Respondent to
treat the Petitioner as Local Candidates pursuant to NEET (UG) 2O25 for
MBBS/BDS Admissions under Competent Authority Quct r-2025-26 under aegis
of Respondent No. 4.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in ttrr
in the affklavit filed in support of the petitaon, the High C <

consider the Residence Certificate that would be furnishr:
direct the Respondent No.4 to receive and process
Petitioner for online Registration for MBBS/BDS coLrr

Competent Authority Quota-2025 -26 under aegis of Re ;
insisting Residence Certificate in Annexure-ll of the Prc,r
as local candidate as per G.O. Ms. No. 33 Health, Med r
(C1) Department dated 19.O7.2024. pending disposal of tir

circumstan@s stated
urt may be pleased to
I by the Petitioner and
he Application of the
se admissions under
)ondent No. 4 without
pectus dt. 15.07.2025
al and Family Weffare
: above writ petition.

lA NO: 2 OF 2025

Petition under Section 151 CPC prayrng that in tl( circumstances stated
in the affidavit filed in support of the petition. the High Cc Jrt may be pleased to
Suspend the Rule 3(a) more Particularly Rule 3(aXiii)of 1elangana Medical and
Dental Colleges Admission (Admission into lvlBBS and 3DS Courses) Rules,
2O17 as amended vide G.O. Ms. No. 33 Health, Medical t r d Family Weifare (Cl )
Department dated 19.07-2024, pending disposal of the abc re WP.

Counsel

Counsel

Counsel

Counsel

Counsel

for the

for the

for the

for the

for the

Petitioner: SRI J. VENKAT SAI

Respondent No.'l: GP FOR MEDICAL, Ht: \LTH & FW

Respondent No.2 & 6: GP FOR REVENU:

Respondent No.3 & 5: SRI N. BHUJANGT\ RAO,
DY. SOLICITOR C;l :NERAL OF INDIA

Respondent No.4: SRI T. SHARATH, SC F )R KNRUHS
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WRIT PETITION NO:-21 268 0f m25

Between:

ANE
1.

Suritv Sanvitha Gayathri, D/o. Surity \trenu Gopal, Age: 19 Years, Occ:
Studant Ryo. H.llo. 5-1 1-56ffPH/Bl3UN1, Prtiya Darshini Colony, Palwancha
(Post & Mandal), Bhadradri Kothagudem Disttict, Telangana Stete - 507'1 15

...PETITIONER

The State of Telangana. Rep. by its Principal Secre1ary, Medical Health and
Family Welfare Department. Secretariat Buildingsl Hyderabad.

The Kaloji Narayana Rao University of Health Scietpes, Rep. by its Registrar,
Warangal. Telangana State.

2

...RESPONDENTS

Petition under Article 226 of the Canstatution of tndia praying that in the
circumstances stated in the affidavit filed therewifrt, the High Court may be
pleased to issue a writ or order or direetion more particularly in the nature of (a)
Writ of M'andamus declaring the Flule 1(a) of Telangana Medieal & Dental
Colleges Admission, (Admission into MBB'S & BDS Courses) Rules 2017 as
amended vide G O tr/s. No.33 Healttr" Medicat and Family Welfare (Cl )

Department dated 19 07.2024 issued by the RespondEnt No. 1 on (he ground that
it is violative of Artrcles 14.'19 and 21 of Constitution of lndia.and'the orders of the
Division Bench of the Honourable Court ia W.F. No.2f?68 of 2023 & Batch dated
N.O8.2O23 (b) Writ of Mandamus declaring that the peffiioner is a Local
candidate for all the purposes of Adrnission into MBBS & BDS Courses for the
Academic yea( 2025-26 under the aegis of KNR University of Hbalth Sciences'
Telaflgana State.

lA NO: 1 OF 2025

Petition under Sectron 151 CPC praying tftat in the circumstances stated in
the affidavit filed rn support of the petition, the High eourt may be pleased to
suspend the Rule 3(a ) of Telangana Medical and Dental Colleges Admission
(Admission rnto IVIBBS and BDS Courses) Rules 2017 as amendbd vide G.O. Ms

No.33 Health. t\,4edrcal and Family Welfare (C1) Department dated 16.07.2025
pending disposal of the Wrrt petition.

lA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated rn

the affidavit frled rn support of the petition, the High Court may be pleased to
direct the respondent No 2 to treat the petitioner as a Local candidate in the

Telangana State for admission into MBBS/BDS und-er competent Quola 2025-26
in pursuant to NEET (UG) 2025 in accordance with orders of the Division Bench
of the l,{onourable Court in W P No.21268 of 2023 & Batch dated 29 -O8.2O23

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDDY

n
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Counsel for the Respondent No.1 : GP FOR MEDICAL, l-U :ALTH & FW

Counsel for the Respondent No.2: SRI T. SHARATH, S(: :OR KNRUHS

WRIT PETITION NO: 21275 OF 202;

Between:
1. P. Partha Sarathi Reddy, S/o Porla Raghavendra Reddy, Aged about 18

years, Occ: Student trJo. 12-20, VTC: Garlapadu, f't ): Nettefnpahad, Dharur
Mandal, Jogulamba Gadwal District, Telangana

2. Golla Vaishnavi, D/o Golla Rama Krishna, Agec about: 18 years, Occ:
Student Rl/o. H. No. 3-63, Kondair Village, Yerra v rlli Mandal,- Jogulamba
Gadwal District, Telangana

3. (. Dlvya Sree, D/o K Chinna Maddilety, Aged abort 18 years, Occ: Student
ryoJH, !o 3-9Q, BC Colony, Kurvapblly Village, te :ja iMandat, Jogularnba
GadWal District, Telangana

AND
1.

4

Petition under Article 226 of the Constitution of lr
circumstances stated in the affidavrt frled therewith, tlr,
pleased to issue an appropriate writ. Trer or drrection, mo r
nature of Writ of Mandamus. a Declare Rule 3(a) of I
Dental Colleges Admission (Admission into MBBS and
2017 as amended vide G.O. Ms. No 33 Health, Medical zrr

Department daled 19.O7.2024 as berng illegal, uncoi
arbitrary, with malafide intentron to over-rule the judgmen'
b. Declare the Petitioners No. 1 to 3 as local candida!
admission into wlBBS/BDS pursuanr ro NEET (UG)
Admissions under Competent Authorrty Quota-202t,-
Respondent No- 4 c. Consequently, to drrect the Resporrr
Petitioners No. 1 to 3 as Local Candidates pursuant to

The State of Telangana. Rep by its Principal Secreta- , Medk=l and Health
Departrnent, Secretariat, Hyderabad.

2. The State of Telangana, Represented by its Principa
Department. Secretariat, Hyderabad

;ecretary, Revenue

3. The pnion of lndia. Rep by its Ministry of Health and F amily Welfare, New
Delhf

...PETITIONERS

...RESPONDENTS

lia praying that in the
High Court may be

particularly one in the
)langana Medical and
BDS Courses) Rules,
d Family Welfare (Cl )
stitutional, manifestly
; of this Honble Court
,s for all p{Jrposes of
lO25 for MBBS/BDS
a6 under aegis of
ent No. 4 to treat the
NEET (Uc) 2025 {or

5

6

Kaloji Narayana Rao University of Health Sciences, FI pby its Registrar,
Nizanipura, Warangal, Telangana 506007

National Testing Agency, First Floor. NSIC-MDBP Bui Jing, Okhla lndustrial
Estate, New Delhi, Delhi 110020

The Tahsildar - cum - Mandal Revenue Offcer, Jogule nba-Gadwal District
Telangana
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MBBS/BDS Admissions under Competent Authority Quota'2025-26 under aegis
of Respondent No. 4.

lAI.l 10F 202s

Petition under Section 151 CPC praying that in the cireumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend .Rule 3(a) of Telangana Medical and Dental Colleges Admission
(Admission into MBBS and BDS Courses) RUles, 20't7 as amen-d.qd vide G.O. Ms.
No: 33 Health, Medical and Family Welfare (Cl) Department dated 19.0.7.2024,
pending disposal of the above writ petition.

lA NO: 2 OF 2025

Petition under Section 15'l CPC praying that in the circumstances sdated in

the affidavit filed in support of the petition, the High Court may be pleased to

direct the Respondents to treat the Petitioners No. 1 to 3 as local candid-ates and
process the Applications of the Petitioners for online RegisFation fbr MBBS/BDS
oourse admissions under Competent Authority Quota-2025-26 under aegis of
RespoFdent No.4 without relying or insisting upon 4-year consecutive
s(udylresidence in the state of Telangana for the purpose qf belrE treated as a

lobel candidate. pending disposal of the abo /e writ petition.

Counsel.for the Petitioners: SRI J. VENKAT SAl

Gounsel for the Respondent No.1: GP FOR MEDICAL, HEALTH & FW

Counsel for the Respondent No.2 & 6: GP FOR REVENUE

Counsel'for the Respondent No.3 & 5: SRI N. BHUJANGA RAO,
DY. SOLIE|TOR GENERALOF INDIA

Counsel for the Respondent No.4: SRI T. SHARATHT SC FOR KNRUHS

wRlT PETITION NO: 21278 OF-2Q25

Betu/een:
Oddepalli Sudheshna. D/o, Oddepalli Srinivas, Agj: 17 Yearsi Occ: Student,
Reprdsented by Oddepalli Srinivas Age 45 years, Occ: private Employee Rl/o
H.No. 28- 229t6- 8. Sapthagiri Colony, Road No. 3, Hamaliwada, Mancherial
(Post and Distnct). Telangana State - 504208

...PETITIONER

AND
1

2

The State of Telangana, Rep. by its Principal Secretary, Medical Health and
Family Welfare Department. Secretariat Buildings, Hyderabad.

The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal. Telangana State.

...RESPONDENTS
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Petition under Article 226 of the Constitution of I rdia praying that in the
circumstances stated in the affUavit filed tterewith, :l e High Court rnay be
pbased to issue a writ or order or direclbn more particul; rly in the nature of Writ
of Mandamus (a) declaring the Notification and prosp( ctus dated 15.07.2025
issued by the Respondent No. 2 wherein the responden..r have prescribed that a
candidate shall study or reside for a period of not le-. s than four consecutive
academic years for admission into Under Graduate c(,1 rses under Competent
Quota in Telangana as Local candidate as per Rule 3(a of Telangana Medical
and Dental Colleges Admission, (Admission into MBBS I BDS Courses) Rules
2O17 as amended vide G.O.Ms.No. 33 Heakh, tliledical a rd Family Welfare (Cl )
Department dated 19.07.2024 issued by the Respondenr ',1o. 1 as being violative
of Articles 14,19 and 21 of Constitution of lndia (b) Th€ )onstitutional and legal
validity of Rule 3(a) of Telangana Medical and Den i I Colleges Admission,
(Admission into MBBS & BDS Courses) Rubs 2017 as,r nended vide G. O. Ms.
No. 33 Health, Medical and Farnily Welfare (Cl ) Deparl nent dated 19.07.2C.24
issued by the Respondent No. 1 is hereby challenged r n the ground that it is
violative of Articles 14,19 and 21 of Constitution of lnd i and the orders of the
Division Bench of this Honble Court in W.P. No. 2191a f 2024 & Eatch dated
O5.O9.2O24 and W. P. No. 21268 ot 2O23 and Batch datcx 29.08.2023 which had
become final which specifically held that the place of :;t rdy or residenc-e for a
period of 4 consecutive years prior to qualifying exam dc( s not have any rational
nexus and object sought to be achieved by 2017 Rute r (c) declaring that lhe
petitioner is a Local candidate for all the purposes of ,\ lmission into MBBS &
BDS Courses for the Academic year 2025-26 under the :3gis of KNR University
of Health Sciences, Telangana State.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the ircumstances stated in
the affidavit filed in support of the petition, the Hrgh C I rrt may be pleased to
suspend the Rule 3(a) of Telangana Medical & Dente Cotleges Admission,
(Admission into MBBS & BDS Courses) Rutes 2O17 as a nended vide G.O. Ms.
No. 33 Health, Medical and Family Welfare (Cl ) Depar r rent dated 19.O7 .2024
pending disposal of this Writ petition-

lA NO: 2 OF 2025

Petition under Section 151 CPC praying that in lhe ( ircumstances stated in
the affidavit filed in support of the petition, the High Crr rrt may be pleased to
direct the respondent No.2 to treat the petitioner as a -ocal candidate in the
Telangana State for admission into MBBSiBDS under con petent euota 2025-26
in pursuant to NEET (UG) 2025 in accordance with orderr of the Division Bench
of this Honble Court in the orders of the Division Bench, f this Honble Court tn
W.P. No 21910 of 2024 & Batch dated 05.09.2024 and \t p. No 21268 ot 2023
& Batch dated 29.O8.2O23.

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDD'f

Counsel for the Respondent No.1: cP FOR MEDICAL, Ht: \LTH & FW



7

-CoUrlisel for the Respondent No.2: SRI T. SHARATH, SC FOR KNRUHS

WRIT PETITION NO: 21283 OF 2025

Between:
Gangavath Charandesh, C/o. Gangavath Ramesh, Age: 18 Years, Occ:
Student, Ri/o. H.No, 10-77, Desya thanda, Chinna, Kisapuram, Mulkanoor
Post, Gada Mandal, Mahabubabad District, Telangana State - 507210

.-PENTTOIGR

AND
1. The $tate of Telangana, Rep. by its Principal Secretary, Medbal Health and

Family Welfare Department, Secretariat Buildings, Hyderabad

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal, Telangana State

...RESPONDENf,S

Fetition under Artiele 226 of the Constitution of lndia prayinQ that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleasedr,to issue a writ or order or direction more particularly in the nature of Writ
of Mandarnus (a) declaring the Notification and prospectus dated 15.07.2O25
issued by the Respondenl No.2 where,n the respondents have prescribed'that a
candidate shall study or reside for a period of not less than four consecr,rtlVe
a'cadernic years for admission into Under Graduate courses under Competent
Quota in Telangana as Local candidate as per Rule 3(a) of Tetangana Medical
and Dental Colleges Admission. (Admrssion into MBBS & BDS Codrses)'Rules
2917 as amended vide G.O Ms No 33 Health, Medical and Family Welfare (Cl)
Department dated 19.07.2024 issued by the Respondent No. 1 as being violative
of Alticles 14,19 eind 21 of Constitutron of lndia (b) The Constitutional and legal
validity of Rule 3(a) of Telangana lrr'ledical and Dental Colleges- Admission,
(Admission inlo MBBS & BDS Courses) Rules 2017 as amended vide G.Q. Ms.
i{o.33 Heatth, Medical and Family Welfare (C1) Department dated 19.07.2024
issued by the Respondent No 1 is hereby challenged on the ground that it is
viohtive of Articles 14.19 and 21 o[ Constrtution of lndia and the orders of the
Division Bench of this Hon'ble Cou( rn W P No. 21910 of 2024 & Batch dated
O5.Og'.2024 and W.P. No21268 of 2023 & Batch dated 29.08.2023 which had
become final which specifically held that the place of study or residence for a
period of 4.consecutive years pnor to qualifyrng exam does not have any rational
nexus and object, sought to be achicved by 2017 Rules (c) deelaring that the
petitione.r is.a Local candidrt" for all the purposes of Admission into MBBS and
BD$ Courses for the Academrc year 2o25-26 under the aegis of KNR University
of Health Sciences, Telangana State.

lA NO:1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in.'

the affidavit filed in suppo( of lhe petrtron. the High Court may be pleased to
suspend the Rule 3(a) of Telangana Medical & Dental Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as amended vide G.O. Ms.
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No.33 Health, Medical and Family Welfare (C1) Depart qent dated 19.07.2024
pending disposal of this Writ pettrion.

lA NO: 2 OF 2025

Petition under Section 151 CPCpraying that in the
the affidavit filed .in support of the petition, the High Cc
direct the respondent No.2 to treat the peditioner as u

Telangana State for admission iflto MBAS/BDS under cc,r
in pursuant to NEET (UG) 2025 in accordance with order
of this Hon'ble Court in the orders of {te Division Bench
W.P. No. 21910 of 2024 & Batch dated 05.09.2O24 and V/
Batch dated 29.O8.2023.

;ircumstances stated in
Jrt may be pleased to
Local candidate in the
rpetent Quota 2025-26
; of the Division Bench
)f this Hon'bte Court in
P. No.2'1268 of 2023 &

Counsel for the Petitioner:.SRl ALLURI DIVAKAR REDD\

Counsel for the Respondent No.l: GP FOR MEDICAL, HE ALTH & FW

Counsel for the Respondent No.2: SRI T. SHARATH, SC I OR KNRUHS

WRIT PETITION NO:21284 OF 2O2!

Between:
Dara Poojitha, C/o. Dara Venkates:warlu, Age: 19 Ye rrs, Occ_ Student. R/o.
H.No. 4-1 1/1 , Dubbagudem, Mulkanoor Post, Gark \,4andal, tvlahabubabad
District. Telangana State - 507210

AND
,1

Petrtron under Article 226 of the Constitution of lrr,

crrcumstances stated in the affklavit filed therewith, tl r

pleased [o rssue a writ or order or direction more particul. r

of lr.4andamus. (a) declaring the Notification and prospr (

issued by the Respondent No.2 wherein the respondents
candrdate shall study or reside for a period of not les-.
academrc years for admission into Under G raduate cot r

Quota rn Telangana as Local caMidate as per Rule 3(a r

and Dental Colleges Admission, (Admission into MBBS ,1

2O17 as amended vide G.O. Ms. No.33 l-lealth, Medical a-
Department dated 19.07.2024 issued by the Respondent r
of Articles 14.'lg and 21 of Constitution of lndia, (b) The r_

validity of Rule 3(a) of Telangana fifudical & Denta
(Admission into MBBS & BDS Courses) Rules 2017 as ar

2

The State of Telangana, Rep. by its Principal Secretar , Merdicat Health and
Family Welfare Department, Secretariat Buildings, Hyc :rabad

The Kaloii Narayana Rao, Unircrsity of Health Science ; Rcp by its Regrstrar,
Warangal, Telangana State.

.,.RESPONDENTS

--PETITIONER

ra prayrng thall rn the
Hrqh Court may be

y an the nature of Writ
tus dated 15 07 -2025
ave prescribed that a
han four consecutive
;es under Competent
rf Telangana Medical
BDS Courses) Rules
i Famrly Welfare (C1)
) 1 as being violative
)nstrtutronal and legal
Colleges Admission,
rr:nded vide G.O Ms.
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r'.
No:33 Health, Medical and Family Welfare (Cl) Department dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged on the Eround that it is
violafive of Aitides 14.19.and 21 of Constitution of lndia and the orders of the
Division Eench of this Honble Court in W.P. No. 21910 of 2024 & Batch dated
05.09.2024 ancl W.P. No.21268 of 2A23 & Batch dated 29.08.2023 which had
beoome fin'al which specifically held that the place of study or residence for a
period of 4 consecutive years prior to qualifying exam does not have any rational
nexus and object sought to be achieved: by 2O17 Rules, (c) declaring that the
petitioner is- a Locel candidate for all the purposes of Admission into tt4BBS &
BDS Courses for the Academia year' 2025-26 under the aegis of KNR University
of Health Sciences, Telangana State

lA NO: 1 OF 2025

Fetition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule 3(a) of Telangana Medical & Dental Colleges Admission,
(Admission into MBBS'& BDS eourses) Rules 2017 as amended vide G.Or Ms.

No.33 Health, Medical and Family Welfare (Cl ) Department dated 19.W.2924
pending disposal of thiswrit petition.

lA NO: 2OF 2025

Petition under Section 151 CPC praying that in the circurnstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to
direct the reppondent No: 2 to treat the petitioner as a Local candidate in the
Telangana State for. admission into MBBS/8DS under competent Quola N25-2&
in pursuant to NEET (tJG) 2025 in accordance with orders of the Division tsench
of this. Flon'ble Court in the orders of the Division Bench of this Honble Cburt.in
W.P. No. 2191O of 2024'and Batch dated 05.O9.2024 & W.P. No.21268 of 20?3 &
Batch dated 29.O8.2O23.

!A NO: 3 OF 2025

Between:
'1. Dara Poojitha, C/o: Dara Venkateswarlu, Age: 19 Years, Occ: Student' Ryo.

H.No. z1-1-111 , Dubbagudem. Mulkanoor Post, Garla Mandal, Mahabubabad
District, Telangana State - 507210

2

...PETITIONER No.1

Sahishnu'Mantha S/o. Mantha Nagarajaram, Aged about 17 years, Occ:
Student, Minor, Represented by hia Father and Natural Guardian, MANTHA
NAGARAJARAM S/o MV Kameswarao, Aged about 48 years, Occ: Private
employee, R/o. H.No.-29-1355/48. Road No.-2, Near Satoshimaa T-q10.!e'. . .

Eei:nd:ayal Nagar, Old Safilguda, PO Ramakrishna Puran' Medchat Malkajgiri
District.

...PROPOSED TMPLEAD PETITIONER No.2

AND
1 The State of Telangana, Rep. by its Principal Secretary, Medical Health and

Family.Welfare Department, Secretariat Buildings, Hyderabad.
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2. The Kak{i Narayana Rao, Uni\€rsity of Health Scbrr :s Rep. by its Registrar,
Warangal, Telangana Sdate.

...RESPONDENTS

Petition under Sectkrn 151 CPC praying that in thi: :ircumstances stated in
the affidavit filed in support of the petition, the Hrgh C{ ur{ may be pteased to
IMPLEAD the proposed Petitioner No. 2, SAHISHNU \ ANTHA, S/o MANTHA
NAGARAJARAM, as a party to the present WP.No.2'1 2\4 of 2025 as he is a
necessary party Petition€r for proper adjudication of th.t case in the interest of
iustice.

Counsel for the Petitioner: SRI ALLURI UVAKAR REOC'

Counsel for the Respondent No.l: GP FOR MEDICAL, HI ALTH & FW

Counsel for the Respondent No.2: SRI T. SHARATH,.SC :OR KNRUHS

wRlT PETITION NO:21285 OF 2o?- ,

Between:

AND

1

Neruslt $61ys Sree Shivani, C'lo. Nerusu N V Rarl a Rao, Age. 18 Years,
Occ: Student, R/o. H.No. 3-9-360/2, PIot No 34, Jel : Residency, Saraswathi
Nagar, Chintal ku{g,! B Nagar, Mandal Balapur, ll strict K V Rangareddy,
Telangana State - 500074

...PETITIONER

The State of Telangana, Rep. by its Principal Secretz r u, Medicat tieatth and
Family Welfare Depadrnent, Secretariat Buildings, H,,r erabad

The Kaloji Narayana Rao University of Health Scienc: ;. Rep by rts Regrsrrar
Warangal, Tetangana State.

.,.RESPONDENTS

2

Petrtion under Article 226 of the Constitution of lr
circurnstances stated in the affidavit filed therewith, r

pleased to rssue a writ or order or direclion more particul,l
o[ Ivlandamus a) declaring the Notification and prosptrr
issucd by the Respondent No.2 wherein the respondents
candrdate shall study or reside for a period of not lesr;
academrc years for admission into Under Graduate cou
Quota in Telangana as Local cand idate as per Rule 3(a) c

Dental Colleges Admrssion, (Admission into MtsBS & BDS
as amended vide G.O Ms. I.{o.33 l-lealth, Medical anc
Depa(ment dated 19.07.2024 issued by the Respondenr I
of Artrcles 14,19 and 21 of Constitution of lndia, b) The (
validity of Rule 3(a) of Telangana. Medi,cal E Dentel
(Admrssron into tvlBBS & BDS Coufses) Rules 2017 as irr
No 33 Health. Medical and Family Welfare (Cl ) Depart r

Ira praying that rn th(-.
, High Cou( may br:
ly in the nature of Wflt
tus dated 15 07 .2025
rave prescrrbed that :t
than four consecutivo
ses under Competent
Telangana t\zledrcal &
Courses) Rules 20 'l i'
Family Welfare (C1 )

o. 1 as berng vrolativ€)
onstitutron:ll and lega I

Colleges Admission
rended vrde G.O tt/s
ent dated 19.O7 .2024
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issued by the Respondent No. 1 is hereby challenged on the ground that it is
violative of Articles 14,f9 and 21 0f constitution of lndia and the orders of the
Division Bench of this Hon'bl,e Court in W.Pl No. 21910 of'2024 & Batch dated
O5.O9.2O24 and W:P. No.2'1268 ot 2O2l &' Batch dated 29.08.2O23 which had

become final which specifically held that the place of study or residence for a
period of 4 consecutive years prior to qualifyinE exam does not have any ratlonal
nexus and obiect sought to be. achieved by 2O17 Rules, c) declaring that the
petitioner is' a Local candidde for all the purposes of Admission into MBBS &
BDS Courses for the Aoademic year 202*26 under the aegis of KNR lJniversiti
of Health Sciences, Telangana State.

lA NO: 1 OF 2Ct25

Petition under Section 151 GPC praying that in the circumstances stated in

the affidavit filed in support of the petition" the High Court may be pleased to
direct the respondent No.2 to tr'dat the petitioner as a Local candidate in the
Telangana State for admission into MBBS/BDS under competent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with orders of the Division Bench
of this Hon'ble Court in the orderc of the Divlsion Bench of this Hon'ble Court in
W.P. No. 21910 of 2OZ4 and Batch dated 05.O9.2024 and W.P. No.21268 ot 2423
and Batch dated 29.08.2023.

lA NO: 2 OF 2025

Petition under Seclioa 1.51 CPC praying that in the circumstances stated an

the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rute 3(a). of Telahgana Medical and Dental Colleges Admission'
(Admission into MBBS and BDS Courses) Rules 2A17 as amended vide G.O- Ms-

No.33 Heatth, Medical and Family Welfare (Cl ) Department dated 19.Q7 .2024
pending disposal of this Writ petition.

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.l: GP FOR MEDICAL, HEALTH & FW

Counsel for the Respondent No.2: SRt T. SHARATH, SC FOR KNRUHS

WRlT PETITION NO: 21286 OF 2025

Between:
Amrita Karad. D/o. Vivek, Age: 18 Years, Occ: Student, H.No 2-33' Mannur
Post, Adilabad District, Telangana State - 504308

...PETITIONER

ANO
1

2

The State of Telangana, Rep. by its Principal Secretary, Medical Health and
Family Welfare Department, Secretariat Buildings, Hyderabad.

The Kaloii Narayana Rao University of Health Sciences, Rep by its Registrar,
Warangal, Telangana State:
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...RESPONDENTS

Petition under Article 22{i ol lhe Constitution of lr lia praying that in the
circumstanc€s stated in the affidavit filed therewith, t-r : High Court may be
pleased to issue a writ or order or direc{ion more particula"lyin the nature of Writ
of Mandamus a) declaring ttrc Notification and prosp{} tus dated 15.07.2025
issued by the Respondent No.2 wherein tfrc respondent{; lave prescribed that a
candidate shall study or reside for a period of not lesl; than four consecutive
academic years for admission into Under Graduate co.l ses under Competent
Quota in Telangana as Local candidate as per Rule 3(2,) of Telangana Medical
and Dental Colleges Admission, (Admission into MBBS I BDS Courses) Ru.les
2017 as amended vide G.O. Ms. No.33 Health, Medical irr d Family Welfare (Cl )
Department dated 19.07.2024 issued by the Respondent I o. 1 as being violative
of Articles 14, 19 and 21 of Constitution of lndia, b) The t onstitutional and tegal
validity of Rule 3(a) of Telangana Medical and Dent a Cotleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as;r nended vide G.O. Ms.
No,33 Health, Medical and Family Welfare (Cl ) Departn ent dated 19.07 .2024
issued by the Respondent No. 'l is hereby challenged ,) 1 the ground that it is
violative of Articles 14,19 and 21 of Constitution of lndirt and the orders of the
Division Bench of this Hon'ble Court in W.P. No. 21910 r f 2024 & Batch dated
O5.O92024 and W.P. No.21268 of 2023 & Batch dated 19.08.2023 which had
become final which specifically held that the place of s:r dy or residence for a
period of 4 consecutive years prior to qualifying exam doo not have any rational
nexus and object sought to be achieved by 2017 Rule; c) declaring that the
petitioner is a Local candidate for all the purposes of l.r mission into MBBS &
BDS Courses for the Academic year 2025-26 under the :r ,gis of KNR University
of Health Sciences, Telangana State.

tA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the c
the affidavit filed in support of the petition, the HQh Cc r

suspend the Rule 3(a) of Telangana Medical and Denta
(Admission into MBBS and BDS Courses) Rules 2017 as I
No 33 Health, Medical and Family Welfare (Cl ) Departrr
pendrng disposal of this Writ petition.

rcumstances stated in
rt may be pleased to
Colleges Admission

nended vide G.O. Ms
:nt dated 19.07 .2024

lA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the I rcumslances stated in
the affidavit filed in support of the petition, the High CoL.t may be pleased to
direct the respondent No- 2 to treat the petitioner as a I ocal candidate in the
Telangana State for admission into MBBS/BDS under corn retent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with order; of the Drvrsion Bench
of this Hon'ble Court in the orders of ttre Division Bench I this Hon'ble Court in
W P No 21910 of 2024 and Batch dated O5.O9.2O24 and / .P. No.21268 of 2023
and Batch dated 29.08.2023.

Counsel for the Petiti'oner: SRI ALLURI DIVAKAR REDDY
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Counsel for the Respondent-tlo.l: GP FOR MEOICAL' HEALTH & FW

Counsel for the Respondent No.2: SRI T. SHARATH, SC FOR KNRUHS

WRIT PETITIOMNOI 21288 AF 2O2s

Between:
shaik Haseena; D/o., Shaik saidulu;
1-55, Hanuman Na.gaq Sathupally
Telangana State - 5073O3

Age:
(Pb

1g Years, Occ: Student, R/o. H.No.
st & MaMal), Khammam District,

...PETITIONER

AND
1 The State of Telangana, Rep. by its Principal Secretary, Medtcal Health and

Fa m ily Welfa re DepartmenL Secretariat B uildings, Hydera bad.

The Kaloji Narayana Rao Univeffiof Health Sciences, Rep. by its Registrar,
Warangal. Telangana State.

...RESPONOENTS

Petation under Article 216 of the eonstitution of lndia praying that in the
circumslances stated in the aftidavit flled therewith, the High Courl may be
pleased to issue a writ or order or directiotq more particularly in the nature of Writ
of Mandamus: (a) declaring the Notification and prospectus dated 15lol l2O25
issued by the Respondent tlo.f whercin the respondents have prescnbed that a

candidate shall study,or reside fctr a period of nilt less than four consecutrve
academic years for adrnis'sion lnto' under Graduate courses under Compebent

Ouota in Telangana as Local carldidate as'per Rule 3(a) of Telangana Medical &
Dental Colleges Admission. (Admission into MBBS & BDS Courses) Rules 2017

as amended vide G.O. Ms. No.33 Hbalth, Medical and Family Welfare (C1)

Department daled 19107/2024 issued'by the Respondent No. .l as berng vtolative
of Articles 14,19 and 21 of Constitution of lndia. (b) The Constrtutronal and legal
validity of Rule 3(a) of Telangana Medical and Dental Colleges Admrssion,
(Admrssion into tvtBBS & BDS Courses) Rules 2017 as amended vtde G O Ms

No.33 Health, Medical and Family. Welfare (C1) Department dated 19 07 .2024
rssued by the Respondent No. 1 is hereby challenged on the ground that rt is
vrolatrve of Articles 14,19 and 21 of, Constitution of lndia and the orders of the

Divrsion Bench of this Honourable Court in W.P. No. 21910 of 2024 & Batch
dated 05/09/2024 and W.P. No.21268 ot 2O23*& Batch dated 29t08t2O23 whrch
had become final which specifically held that the place of study or resrdence for a
period of 4 consecutive years prior to qualifying exam does not have any ratronal
nexus and obiect sought to be achieved'6y 2O17 Rules (c) declarrng that the
petitioner is a Local candidate for all the pufposes of Admission into MBBS anrl

BDS Courses for the Acadernic year 2025-26 under the aegis of KNR Unrversity
of Health Sciences, Telangana State.

lA NO: 1 OF 2025

Petition under Seetion 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

2
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direct the respondent No. 2 to treat the petitioner as :r Local candidate in the
Telangana State for admission into MBBS/BDS under cor rpetent euota 2025-26
in pursuant to NEET (UG) 2025 in accordance with ord€{ ; of ttre Division Bench
of the Honourable Court in W.P. No.21268 of 2f,23 and Ba ch daled 29tOBtX23

lA NO: 2 OF 2O2s

Petition under Section 151 CPC praying that in th€ . :ircurnstances stated in
the affidavit filed in support of the petition, the High Cc ,rrt may be pleased to
suspend the Rule 3(a) of Telangana Medical and Dent, rl Colleges Admission,
(Admission into MBBS and BDS Courses) Rules 2017 as; mended vide G.O. Ms.
No.33 Health, Medical and Family Wetfare (Cl ) Deparr rent dated 16107t2O25
pending disposal of the Writ petition.

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDDT

Counsel forthe Respondent No.l: GP FOR MEDICAL, HE ALTH & FW

Counsel for the Respondent No.2: SRI T. SHARATH, SC I OR KNRUHS

WRIT PETITION NO: 21291 OF 202a

Between:

AND
1

ltqloth T-ej-a9wini, C/o. Maloth Krishna, Age: 20 Ye; rs, Occ: Student, Rt/o.
H-.No. .13-36,. Mangathya Thanda, Seripuram, See .hampeta post, Gada
Mandal, Mahabubabad Distrrct, Telangana State -5Oi: 10

...PETITIONER

The State of Telangana, Rep. by its Principal Secreta. . Medical Health and
Family Welfare Department, Seiretariat Birildings, Hyc :rabad.

The Kaloji Narayana Rao University of Health Sciencr:: , Rep. by its Registrar,
Warangal, Telangana State.

2

...RESPONDENTS

Petition under Article 226 of the Constitution of lrx ia praying that in the
circumstances stated in the affidavit filed therewith, thr High Court rnay be
pleased to issue a writ or order or direction more particul€ r y in the nature of writ
of Mandamus. (a) declaring the Notrfication and prosper:us dated 1StO7 t2O2S
issued by the Respondent No.2 wherein the respondents lave prescribed lhat a
candidate shall study or reside for a period of not less han four consecutive
academic years for admission into Under Grad ate cour;es under Competent
Quota in Telangana as Local candidate as per Rule 3(a) o, Telangana Medical &
Dental Colleges Admission, (Admission into MBBS & BDll Courses) Rules 2017
as amended vide G.O. Ms. No_33 Health, h/tedical an<l Family Welfare (Cl )
Department dated 1910712024 issued by the Respondent l',i r. 1 as belng violative
of Articles 14,19 and 2l of constitution of lndia (b) rhe () )nstitutional and legal
validity of Rule 3(a) of Telangana tr,,4edical & Denta Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as an ended vide G.O. Ms.
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No.33 Health, Medical and Family Welfare (Cl) Department dated 19.07.2024
issued by the Respondent No.1 is hereby challenged on the ground that it is
violative of Articles 14,19 and 21 of Constitution of lndia and' the orders of the
Division Bench of this Honourable Court in W.P. No. 2191O ot 2024 and Batch
dated 05109/202'4 and W.P. No.21268 of 2023 and Batch dated 2910812023 which
had become final which specifically he{d that the place of study or residence for a
period of 4 consecutive years prior toqualifying exam does not have any rational
nexus and object sought to be achieved by 201'7 Rules (c) declaring that the
petitioner is a Local candidate for all the purposes of Adnrbsion into MBBS and
BDS Courses' for the Academie year 2O25-26 under the aegis of KNR Unlversity
of Health Sciences, Telangana State.

lA NO: 1 OF 2025

Petition under Section 151 CPC pmying that in the circumstances stated in
the affidavit filed in support of the petiiion, the l-{igtr Court may be pleased to
suspend the Rule 3(a) of Telangana Medical & Oental Colleges Admission,
(Admission into MBBS & BDS Courses) Rules2O17 as amended vide G,O. Ms.

No.33 Health, Medical and Family Welfare (Ct) Department dated 1910712024
pending disposal of this Writ petitbn.

lA NO: 2 OF 2025

Petition under. Section 151 CPC praytng thaf in the eircumstances stated in
the affidavit filed in support of the petition, the Hig,h Court may be pleased to
dircct the respondent No.2 to tfeat the petitioner as a Local candidate in the
Telangana State for admission' into MBBS/BDS under competent Quota 2025-26
in pursuant to NEET (UG) 2025 in acc.qrdaflce with orders of the Divrsion Bench
of this Honourable Court in the orders o( the Division Bench of this Honourable
court in w.P. No. 21910 01 m24 & Batch dated 0510912024' and w P No 21268
of 2023 & Batch dated 29.08.2023.

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.t: GP, FOR MEQICAL, HEALTH & FW

Counsel for the Respondent No.2: SRI T. SHARATH, SC FOR KNRUHS

WRIT PETITION t{O: 21292 OF 2025

Between:
Gorrela Roshni, D/o. Gorrela Srinivasa Rao, Age 18 Years, Occ Student, Ryo.

H.No. 6-9-26, Ganesh basthi, Kothagudemt BhadradriKothagudem District,
Telangana State - 507101

...PETITIOilIER

AND
1. The State of Telangana, Rep. by its Principal Secretgry, Medical Health and

Family Welfare Department, Secretariat Buildings, Hyderabad.
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2

Petition under Article 226 ol lhe Constitution of I
circumstances stated in the affidavit filed therewith, tl-
pleased to issue a writ or order or direction more particu :
of Mandamus (a) declaring the Notification and prospe
issued by the Respondent No. 2 where,in the respondenls
candidate shall study or reside for a period of not less
academic years for admission into Under Graduate col
Quota in Telangana as Local candidate as per Rule 3(a) r

Dental Colleges Admission, (Admission into MBBS & Bt)
as amended vide G.O. Ms. No. 33 Health, Medical a r
Department dated 19.07.2024 issued by the Respondent
of Articles 14,19 and 21 of Constitution of lndia (b) The t

-validity of Rule 3(a) of Telangana Medical and Denl;
(Admission into MBBS & BDS Courses) Rules 2017 as at

No. 33 Health, Medical and Family Welfare (C l) Departr
issued by the Respondent No. 1 is hereby challenged c

vi6lative of Articles 14,19 and 21 of Constitution of lndi€
Division Bench of this Honble Court in W.P. No. 219'10 c,l

O5.O9.2O24 and W.P. No, 21268 of 2O23 & Batch date<l
become final which specifically held that the place of st
period of 4 consecutive years prior to qualifying exam doe
nexus and object sought to be achieved by 2017 Rules
pefifioner is a Local candidate for all the purposes of r\
BDS Courses for the Academic year 2025-26 under the a

of Health Sciences, Telangana State.

The lGloji Narayana Rao University of Health Scien<x s, Rep.by its Registrar,
Warangal, Telangana State.

...RESPONDENTS

dia praying that in the
: High Court may be
rly in the nature of Writ
;tus dated 15{7.2025
have prescribed that a
than four consecutive
rses under Competent
f Telangana Med ical &
i Courses) Rules 201 7
i Family Welfare (Cl)
lo. 'l as being violative
)onstitr.[ional and bgal
I Colleges Admission,
rended Vid€ G. O. Ms.
rent dated 19.n7.2O24
r the ground that it is
and the orders of the
2024 and Batch dated
29.08.2023 which had
dy or residence for a
; not have any rational
(c) declaring that the

lmission into MBBS &
:gis of KNR University

lA NO: 1 OF 2O2s

Petition under Section 151 CPC prayrng that in the r ircumstances stated in
the affidavit filed in support of the petition. the High C() trt may be pleased to
direct the respondent No. 2 to treat the petitioner as a -ocal candidate in the
Telangana State for admission into IVIBBS/BDS under cor,petent Quota 2025-26
in pursuant to NEET (UG ) 2025 rn accordance with orde ': of the Division Bench
of this Honble Court in the orders of the Drvisron Bench ,f this Honble Court in
W.P. No. 21910 of 2024 & Batch dated 05 09 2024 and \A.P. No.21268 of 2023
& Batch dated 29.08.2023

lA NO: 2 OF 2O2s

Petition under Section 151 CPC praying that in the ( ircumstances stated in
the affidavit filed in support of the petition. the High Co rt may be pteased to
suspend the Rule 3(a) of Telangana Medrcal and Dent. L Colleges Admission,
(Admission into MBBS and BDS Courses) Rules 201 7 as ;r nended vide G. O. Ms.
No. 33 Health, Medical and Family We{fare (C 1 ) Deparlr rent dated 19.07 .2024
pending disposal of this Writ petition-
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Counset for the Petitioner: SRI ALLURI DIVAKAR REDDY

Counsel for the Respoodent No.l: GP FOR MEDICAL, HEALTH & FW

Gounsel for the Respondent No.2: SRI T. SHARATH, SC F,OR KNR.UHS

WFITPETIION NO :21293 OF 2025

Between:
Banoth Manasa, C/o. Banoth Krishna, Age: 18 Years, Occ: Student, R/o.
H.No. 7-5-1211A, Medhara Basthi, Kothagudem, Badradri Kothagudem
District! Telangana State - 507101

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Seeretary. Medical Health and
Family Welfare Department, Secretariat Blild ingg ttyderabad

The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal, Telangana State

...RESPONDENTS

2.

Petition under Article 226. of the' Constitution of lndia praying that.in the
circumstances stited in the affrdavit filed' therewitfi. the High Court may be
pleased to i,ssue a writ or order or direction more partbulady in the nature of Writ
of. Mandamus: (a) declaring the Notification an( prospedus dated 15.07 -2025
issued by the Respondent No.2 wherein the respondents have prescribed' that a
candidate shail str"dy or reside for a period of not less than four consecutive
academic years for admission into Under Graduate courses under Competent
Quota in Telangana as Local candidate as per Rule 3(aI of Telangana Medical &
Dental Colleges Admission, (Admission into I\IB8 S & BDS Courses) Rules 2017
as amended vide G.O. Ms. No.33 Health, Medicalr and Family Welfare (C1)
Department dated 19.07.2024 issued by the Respondent No. 1 as being violative
of Articles 14,19 and 21 of Constitution of lndia (b)The Constitutional and legal
validity of Rule 3(a) of -lelangana Medical and Dental Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2G17 as amended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (C1 ) Department dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged on the ground that it is
virrlative of Articles 14,19 and 21 of Constitution. of lndia and the orders of the
Division Bench of this Honorable Court in W.P. M. 2 t910 of 2024 & Batch dated
05.O9.2O24 and W.P. No.21268 of 2023 & Batch dated 29.0&.2023 which had
become final which specifically held that the place of study or residence for a
period of 4 consecutive years prior to qualifying exam does not have any rational
nexus and object sought to be achieved by 2017 Rules (c)declaring that the
petitioner is a Local candidate for all the purpos€s of Admission iirto MBBS &
BDS Courses for the Academic year 2025-26 under the aegis of KNR University
of Health Sciences, Telangana State.
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lA NO: 1 OF m25

Petition under Section 1 51 CPC praying that in the lircurns{ances stated in
the affidavit filed in support of the petition, the High C.( urt may be pbased to
suspend the Rule 3(a) of Telangana Medical & Dent rl Colleges Admission,
(Adtnission into MBBS & BDS Courses) Rules 2017 as i rnended vide G.O. Ms.
No.33 Health, Medical and Family WeJfare (Cl) Depad nent dated 15.07.2025
pending disposal of this Writ petition.

lA NO: 2 OF 202.5

Petition under Section 151 CPC praying that in thr:
the affidavit filed in support of the petition, the High C <

direct the respondent No. 2 to treat the petitioner as ir
Telangana State for admission into MBBS/BDS under co
inpursuant to NEET (UG) 2025 in accordance with ordtrr
of this Hon'ble Court in the orders of the Division Benctr
W.P. No. 21910 of 2024 & Batch dated 05.O9.2024 and \!
Batch dated 29.08.2023.

;ircumstances stated in
urt may be pleased [o
Local candidate in the
npetent Quota 2025-26
; of .the Division Bench
rf this Hon'bb Court in
P. No.21268 of 2023 &

*
I
I
I

I

;
1

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDCI''

Counsel for the Respondent No.1: GP FOR MEDICAL, Fll ALTH & FW

Counselforthe Respondent No.2: SRI T. SHARATH, SC: :OR KNRUHS

WRIT PETITION NO: 21297 OF 2O2;

Between:
Chennam Alaikya, D/o. Chennam Ashok, Age: 18'1 rars, Occ: Student, Rt/o.
HNo. 3-63/1 , Chinna Gollapally. Shamshabad Man<li l, Ranga Reddy District,
Telangana State-501 21 89

...PETITIONER

AND
1 The State of Telangana, Rep by its Principal Secret;r y, Medical Health and

Family Welfare Department. Secretariat Buildings, Hy lerabad.

The Kaloji Narayana Rao University of Health Scien<:t s, Rep. by its Registrar,
Warangal, Telangana State

...RESPONDENTS

Petition under Article 226 of the Constitution of r dia praying that in the
circumstances stated in the affidavrt filed therewith, lt : High Court may be
pleased to issue a writ or order or drrection more particu; rly in the nature of Writ
of Mandamus: (a) declaring the Notification and prospi ctus dated 15.07.2025
issued by the Respondent No.2 wherein the respondents have prescribed that a
candidate shall study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate ccr rses under Competent
Quota in Telangana as Local candidate as per Rule 3(a) ,,f Teiangana Medical &

2
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r-.
Dentateolleges Admission, (Admission into MBBS & BDS Courses) Rules 2O17
as amended vide G.C-. Ms. No.33 Hea{th, Medical and Family Welfare (C1)
Department dated 19.07.2024 issued by the Respondent No: 1 as being violatiVe
of Articfes 14,19 and 21 of Constitution of lndia, (b) The Constiti.rtional and legal
rralidity of Rule 3(a) of Telangana Medical & Dental Colleges Adrnission,
(Admission into MBBS & BDS Courses) Rutes 2017 as amended'vicle G.O. Ms.
No3a Health, Medical and Family Welfare (C1I Department dated. 19.07.2024
issued- h* lhe Respondent No. 1 is hereby challenged on the ground that it is
violative of Adicles 14,19 and 21 of Constitution of lndia and the orders of the
Division Bench of this Honble Court in W.P. No. 21910 of 2024 and Batch dated
O5.O9.2A24 and W.P. No.21268 of 2023 and Batch dated 29!08.2023 which had
becorne final which specifically held that the place of study or residence for a
period of 4 consecutive years prior to qualafying exam does not have any rational
nbxus and obiect sought to be achieved by 2017 Rules, (c) declaring that the
petitioner is a Local candidate for all the purposes ot ,Admission- into MBBS &
BDS Courses fur the Academic year 2025-26 under the aegis of KNR University
of Health Sciences, Telangana State.

lA NO: 1 OF 202s

Petition under Section 151 CPC praying that in the circurnstances stated in
thi: affidavit filed in support of the petition, the High Court'may be pleased to
direct the respondent No. 2 to treat the petitioner as a Local candidate in the
Tehngana State for admission into MBBS/BDS under competent Qutota.2025-26
in pur$rant to NEET (UG) 2025 in accordance wath orders of the Division Benctr
of this Honble Court in the orders of the Division Bench of this Honble Court in
W.P. No. 21910'ot 2024 & Batch dated 05.09.2024 and W:P. No.Z268of 2023 &
Batch dated 29.08.2023.

IANO: 2 OF 2025

Petition under Section 151 CPC praying that in the drcumstances stated in
the affidavlt filed in support of the petition. the High Court may, be pleased to
suspend the Rule 3(a) of Telangana Medical & Dentat Colleges Admission,
(fdmission.into MBBS & BDS Courses) Rules 2017 as amended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (Cl ) Department dated 19.07.2024
pending disposal of this Writ petition

Counse! for the Petitioner: SRI ALLURI OIVAKAR REODY

Counsel for the Respondents: GP FOR MEOICAL HEALTH FW

WRIT PETITION NO: 21298 OE 2025

Between:
Thunagar Sai Pragna Shree, D/o. Thunagar Vijay Kumar,
Student, Rl/o- H.No. 2- 14, Station Guridrathi Madugu
Mahabubabad District, Telangana State-506101.

Age:
,KU

18 Years, Occ:
ruvuri Mandal,

...PETITIONER
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AND
1

Petition under Section 151 CPC praying that in the (
the affidavit filed in support of the petition, the High Cor
direct the respondent No. 2 to treat the petitioner as a
Telangana State for admission into MBBS/BDS under cor
in pursuant to NEET (UG) 2025 in accordance with orders

2

The State of Telangana, Rep. by its Principal Secreta y, Medical l-lealth and
Family Welfare Department, Secretariat Euildings, H y lerabad.

The Kaloji Narayana Rao University of Health Sciencr s, Rep. by its Registrar,
Warangal, Telangana State.

.i
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i
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...RESPONDENTS

Petition under Article 226 of the Constitution of lr Cia praying that in the
circumstances stated in the affidavit filed therewith, th : High Court may be
pleased to issue a writ or order or direc{ion rnore particul; ly in the nature of Writ
of Mandamus. (a) declaring the Notification and prospe ;tus dated 15.07.2025
issued by the Respondent No.2 wherein the respondentr; have prescribed that a
candidate shall study or reside for a period of not les s than four consecutive
academic years for admission into Under Graduate coL ses under Competent
Quota in Telangana as Local candidate as per Rule 3(zr of Telangana Medical
and Dental Colleges Admission, (Admission into MBBS ar C BDS Courses) Rules
2017 as amended vide G.O. Ms. Nlo.33 Health, Medical a rd Family Welfare (Cl )
Department dated 19.07.2024 issued by the Respondent llo. 1 as being violative
of Articles 14,19 and 21 of Constitution of lndia, (b) The tbnstitutional and legal
validity of Rule 3(a) of Telangana Medical and Denta Colleges Admission,
(Admission into MBBS and BDS Courses) Rules 2017 as i mended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (C1) Deparlr rent dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged : r the ground that it is
violative of Articles 14,'19 and 21 of Constitution of lndia and the orders of the
Division Bench of this Honble Court in W.P. No. 21910 ' 't 2024 & Batch dated
05.09.2024 and W.P. No.21268 of 2023 & Batch datec 29.08.2023 which had
become final which specifically held that the place of st rdy or residence for a
period of 4 consecutive years prior to qualifying exam do:; not have any rational
nexus and obiect sought to be achieved by 2017 Ruler; (c) declaring that the
petitioner is a Local candidate for all the purposes of A, mission into MBBS &
BDS Courses for the Academic year 2025-26 under the a >gis of KNR University
of Health Sciences, Telangana State.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the ( ircumstances stated in
the affidavit filed in support of the petition, the High Co rt may be pleased to
suspend the Rule 3(a) of Telangana Medical and Denl: I Colleges Admission,
(Admission into MBBS and BDS Courses) Rules 2O17 as e nended vide G.O. Ms
No.33 Health, Medical and Family Welfare (C1 ) Depart.r ent dated 19.01 .2024
pending disposal of this Writ petition.

lA NO: 2 OF 2025

*,
i

{

:

rcumstances stated in
rt may be pleased to
.ocal candidate in the
petent Quota 2025-26
of the Division Bench
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of ttris t{oilble court in,the.orders of the Division.. Bench of this Honble court in

W.P. No. 21910 of 2O24 and Batch dated 05'.09.2024 and W-P. No.2'1268 ot 2023
-and Batch dated 29.08.2O23.

Counsel for Sre Petiti'oner: SRI ALLURI EIVAKAR REDDY

Counsel forthe Respondent No.l: GP FOR MEDICAL, HEALTHi& FW

Gounsel for the.Respondent No.2: SRI T. StiARATtl' SC FOR KNRUHS

WRIT PETITION NO: 21300 OF 2O2s

Between:
Puooireddy Sachethan, S/o- Sridhar, Age: 17 years, Occ: Student, Rep by his
ouirdian a'nd father Puppireddy Sridhai, S/o. Lachanna, Age. 45 years, Occ:
Frivate Lecturer Rl/o.'H.No. 4-43, Neelwai Village, Vemanpalty Mandal'
Mbneherial District' Telangana state' 

...pETr*oNER

AND
t Ttre State of Telangana. Rep. by its Principal SecrgtSry, Medical'Health and

Family Welfare Deiartment, SeLre tariat Build ings, Hydtsrabad :

2. The tGloji Narayana Rao University of Health Seiences, Rep- by ib Registrar'
Warangal, Telangana State.

...RESPONT}ENTS

Petition under Article 226 of the Constitution of lndia praying that in the
circumstances. stated in the affidavit filed therewith, the High court may be

pleased to issue a writ or order or direction more particularly in the nature Of Writ
of Mandamus. (a)declaring the Notifrcation and prospectus dated 15.07.2025

issued by the Respondent No.2 wherern the respondents have prescribed that a

candidate shall study or reside for a period of not less than four consecutive

academic years for admission into under Graduate courses uridbr competent
Quota in Te,langana as Local candrdate as per Rule 3(a) of Telangana Medical &

DentallgollEgei Admission. (Admission into MBBS & BDS Courses) Rules 20{7
as amended vide G.O. Ms No.33 Health, Medical and Family Welfare (C1)

Department dated f9.07.2024 issued by the Respondent No: 1 as being violative

of Amicbs 14,19 and 21 of Constrtution of lndia (b)The Constitutional and legal

validity of Rule 3(a) of Telangana lvledical and Dental colleges Admission,
(Adfniision intb MBBS & BDS Courses) Rules 2017 as amended'vide G.O. Ms.

irl,o:33 Health, Medicat and Famrty Welfare (Cl) Depaptment dated 19.A7.2024

issued by the Respondent No. 1 is hereby challenged on the grotlnd that_it is

viOlative of Articles 14,19 and 21 of Constitution of lndia and the orders of lhe

Division Bench of this Hon'ble court in w.P. No. 21910 0f 2024 & Batch dated

o5.og.2v24 and W.P. No 2-l 268 of 2023 & Batch dated 29.08.2023, which had

becorne final which specifically held that the place of study or residenoe for a
period of 4 consecutive years prior to qualifying exam does not have any rational

nexus, and object sought to be achieved by 2017 Rules declaring that the

petitioner is a Local candidrte for all the purposes of Admission into MBBS &
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8DS Courses for the Academb year 20%-26 uMer the ; egis of KNR University
of Health Sciences, Telangana State.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the, ;ircurnstances stated in
the affidavit filed in support of the petition, the Hbh C< urt rnay be pleased to
suspend the Rule 3(a) of Telangana Medical and Dert rl CoHeges Admission,
(Admission into MBBS and BDS Courses) Rubs 2017 as rmended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (Cl ) Depart, rent dated 19.O7.2024
pending disposal of this Writ petitio{r.

lA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the
the affidavit filed an support of the petition, the High Cc
direct the respondent No.2 to treat the petitioner as ?
Telangana State for admission into MBBS/BDS under cc,r
in pursuant to NEET (UG) 2025 in accordance with order
of this Hon'ble Court in the orders of the Division Bench
W.P. No. 21910 of 2024 and Batch dated 05.09.2024 anc
and Batch dated 29.08.2O23.

:ircumstances stated in
rrt may be pleased to
Local candidate in the
rpetent Quota 2025-26
iof the Division Bench
)f this Hon'ble Court in
V.P No.21268 of 2023

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDD\

Counsel for the Respondent No.l: GP FOR MEDICAL, HE ALTH & FW

Counsel for the Respondent No.2: SRt T. SHARATH, SC I OR KNRUHS

WRIT PEflnON NO: 21 301 0F 202tr

Between:

AND
1

fegulagadda Sr9-9 Harithq, D/o. Regulagadda Nagari ju, Age: 19 years. Occ
Student. Rl/o. H.No. 3-196/c, Gandhinagar, Sulthan rbad -(post & lvlandat),
Karimnagar District, Telangana State - 505185

...PETITIONER

The State of Telangana, Rep. by its Principal Secretar ,, Medicat Health and
Family Welfare Department, Secretariat Blildings, H1< erabad.

The Kaloji Narayana Rao University of Health Scienc,> ;, Rep. by its Registrar
Warangal, Telangana State.

2

...RESPONDENTS

Petition under Article 226 of ttre constitution of ln tia praying that in ther
circumstances stated in the affidavit filed therewith, rr High Court may br:
pleased to issue a writ or order or direction more particulir ly in the nature oI writ
of Mandamus- (a)declaring the Notification and prospe r tus dated 15.O1 .2025
issued by the Respondent No.2 wtercin the respondent-< rave prescrrbed that a
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IA NO: I QF 2025

!A NO: 2 OF 2025

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit fil6d in support of the petition, the High court may be pleased to
suspend the Rule 3(a) of Telangana Medical and Dental colleges Admission,

(Admission into MBBS and BDS Courses) Rules 20',17 as amended vide G.o. Ms.

ilo.33 Health, Medical and Family Welfare (C1 ) Department dated 19'07 '2025
pending disposal cif the Writ petition

Counsel for the Petitioner: SRI ALLURI OIVAKAR REODY

Counsel.for the Respondent No.1: GP FOR MEOICAL' HEALTH & FW

Counsel forthe RespondentNo-2: SRI T. SHARATH, SC FOR KNRUHS

WRIT PETITION NO: 21302 OF 2025

Between:

candidate'shall study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate courses under competent
Quota in Telangana as Local candidate as per Rule 3(a) of Telangana Medical
and Dental €olleges Admission, (Admission into MBBS and BDS Oourses) Rules
201,7 as amended vidq G.O. Ms. No.33 Health, Medical and Family Welfare (Cl )
Departrnent dated 19.Q7.2024 issued by the Respondent No. 1 as being violative
of Articles 14,19 and 21 o,f Constitution of lndia. (b)The Constitutional artd legal
validity of nu|e 3(a) of Telangana Medical and Dental colleges Admission,
(Admission into MBBS and BDSCourses) Rules 2017 as amended vide G.G Ms.

No.33 Health, Medical and Family Welfare (C'l) Department dated 19.07.2024
issued by the Respondent No. 1 is hereby challenged on the ground that-it is
violative of Artidles 14,19 and 21 0f constitution of lndia and the orders of the
Division Berich of this Hon'ble court in w.P. No. 21910 0f 2024 & Batch dated
O5.O9.2O24 and W.P. No.21m8 of 2023 & Batch dated 29.08-2023 which had

become. final which specifically held that the place of study or residence for a
period of 4 consecutive years prior to qualifying exam does not have any rational
nexus and objecl. sought to be achieved by 2017 Rules. (c)deelaring that the
petitionqr is a Local cindidate br all the purposes of Admission into MBBS &
bDS Courses,for the Academrc year 2025-26 under the aegis of KNR Unlversity
of Health Seiences, Telangana State-

Petition under section 1,51 CPC praying that in the circumstances statbd in

the affidavit filed, in suppod of the petition, the High Court may be pleased' to

direct the respondent- No. 2 to treat the petitioner as a Local candidate in the
Telangana State for.a(mission into MBBS/BDS under competent Quota 2U25-26'

in pursUant to NEET (UG) 2025 in accordance with orders of the Division Bench

of ihe Hon'ble Court in W.F. No.2 1 268 of 2023 and Batch dated 29.08.2423'

Shaik Athival6wsar. D/o- JakeerAhmmed, Age: 18 years, Occ: Student, Rl/q

X.flo. g-+rZ, Mazeed Road, Sathupally, Khammam,Telangana - 507303
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AND
1

Petrtion under Section 151 CPC prayirg that in the ,

tlre affrdavrt filed in support of the petition, the High C<
drrect the respondent No. 2 to treat the petitioner as zr

Telangana State for admission into MBBSEDS under c<r
rn pursuant to NEET (UG) 2025 in accordance with orde r

of thrs llonourable Court in the orders of the Division gr
Court rn W P No 21910 of 2024 &Batch dated 05/09/2(
of 2023 & Batch dated 29lOBl2O23.

2

The State of Telangana, Rep. by its Principal Secret;r y, Medical Health and
Fa m ily Welfare Department, Secretariat Euildings, H y ierabad.

The Kaloji Na..ayana Rao University of Health Scien<x s, Rep. by its Registrar,
Warangal, Telangana State.

...PETITIONER

trrcLlrn sta nces slated rn

urt may bc pleased to
L oca I candrdate in the
npetent Quota 2025-26
i of the Divrsion Bench
nch of thrs Honourable
24andWP No.21268

...RESPONDENTS

Petition under Article 2% of thF' Constitution of r dia praying that in the
circumstances stated in the affidavit filed therewith, tt e High Court may be
pleased to issue a writ or order or direction more particu i rly an the nature of writ
of lrilandamus: (a) declaring the Notification and prospr ctus dated lstol t2o2s
issued by the Respondent l{o.2 wherein the respondents have prescribed that a
candidate shall study or reside for a perbd of not less than four consecutive
academic years for admission into Under Graduate cc ( rses under competent
Quota in Telangana as Local candidate as per Rule 3(.r of relangana Nledical
and Dental Colleges Admission, (Admission into MBBS zr ,d BDS Courses) Rutes
2017 as amended vide G.O. Ms. l.lo.33 Health, Medicat a .rd Famity Wetfare (C1)
Department daled 1910712024 issued by the Respondenl {o 1 as being viotative
of Articles 14,19 and 21 of constitution of lndia. (b) The lonstitutionat and teqat
validity of Rule 3(a) of Telangaha Medical and Den.; I Colleges Admissron,
(Admission into MBBS and BDS Courses) Rules 2017 as rmended vide G O. Ms
No 33 Health, Medical and Farilily Welfare (Cl ) Depart nenr dated 1gl\7 tZO24
issued by the Respondent No. 1 is hereby challenged ( n the ground that it rs
violative of Articles 14,19 aM 21 of constitrrtion of lndii and the orders of the
Drvision Bench of this Honourable court in w.p. No. 2l )10 of ?o24 and Batch
dated 05/09/2024 and w.P. No.21268 of 2023 & Batch ( ated 2gto\t2o23 which
had bec-ome final which specifically held that the place oj ;tudy or residence for a
perrod of 4 consecutive years prior to qualifying exam d( ( s not have any rational
nexus :rnd object sought to be achieved by 2017 Rule r (c) declaring that the
petrtroncr is a Local candidate for all the purposes o[ . Jmrssron rnto lvlBBS &
BDS ccrurses for the Academic year 2025-26 under the r egrs of KNR Unrversrty
of Health Sciences, Telangana State.

lA NO: 1 OF 2025

lA NO: 2 OF 2025

Petition under Section 151 cPc praying that in th( )rrcumstances stated rn
the affidavit filed in support of the petition, the High c( urt rnay be pleased to
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suspend the Rule 3(a) of Telangana Medical and Dental Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2O17 as amended vide G.O. Ms.
No.33 Health, Medical' & Family Welfare (C1) Department dated 1910712024
pending disposal of this Writ petition.

Counsel for the Petitioner: SRI'ALLURI.DIVAKAR REDDY

Counsel for.the Respoqdent"l'1o.1: GP FOR MEDICAL, }IEALTH & FW

bounsel for theRespo,,rrdent No.2 SRI T. SHARATH, SC FOR KNRUHS

wRlT PEnnON NO:-21393,QL 2o?5

Eetween:
MOHAMMAD NIMEESHA, D/o. Mohammad Feroz Ul Hussain, Age: 19
Years, Occ Student, FVo. H.No. 156.15/10, SCB Nagar, Ramavaram Posl,
Kothagudem Mandal, Badradri Kothagudem District, Telangana State -
5071 18.

...PETITION€R

AND
'|

2

The State ofTdangana, Rep. by its Principal Seeretary, Medical Health and
Family Welfare,Departrnen( Secretariat Buildings, Hyderabad

The Kaloji Narayana FLao uoiversity of Health Sciences, Rep. by its Registrar,
Warangal, Telangana State.

...RESPONDENTS

Petition under AAicle 226 of lhe Cons{itution of lndia praying that in the
circurnstances stated. in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of Mandamus- (a) declaring the Notification and prospectus dated 15.07.2025
issued by the Respondent No.2 wherein the respondents have prescribed that a
candidate shall study or reside for a period of not less than four consecutive
academic years for admission into Under Graduate courses under Competent
Quota in Telangana as Local candidate as per Rule 3(a) of Telangana Medical &
Dental Colleges Admission, (Admission into MBBS & BDS Courses) Rules 2017
as amended vide G.O: Ms. , No.33 Health, Medical and Family Welfare (C1)
Department dated 19.O7.2024 issued by the Respondent No.1 as berng violative
of Arlicles 14,19 and 21 of Qonstitution of lndia (b) The Constitutional and legal
validity of Rule 3(a) of Telangana Medical & Dental Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as amended vide G O, Ms.
No.33 Health, Medical and Family Welfare (C1) Department dated 19.O7 .2024
issued by the Respondent No. 1 is hereby challenged on the ground that it is
violative of' A(icles 14,f 9 and 21 of Constitution of lndia and the orders of the
Division Bench of this Honourable Court in W.P. No. 21910 of 2024 & Batch
dated 05.09.2024 and W.P. No-21268 ot 2023 aM Batch dated 29.08.2023 which
had become final which specifically held that the place of study or residence for a
period of 4 consecutive years prior to qualifying exam does not have any rational
nexus and obiect sought to be achieved by 2017 Rules (c) declaring that the
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petitioner is a Local cand idate for all the purposes of A,<l nission into MBEIS anO
8DS Courses for the Academic year 2O25-26 under the : egis of KNR University
of Health Sciences, Telangana State.

lA NO:1 OF 2OXt

Petition under Section 151 CPC praying that in the :ircumstances stated in
the affidavit filed in support of the petition, the High C: rrt may be pleased to
direct the respondent No. 2 to treat the petitioner as e -ocal candidate in the
Telanganb State for admission into MBBS/BDS under ccr rpetent Quota 2O25-26
in pursuant to NEET (UG) 2025 in accordance with order of the Division Bench
of this Hon'ble Court in the orders of the Division Bench rf this Hon'ble Court in
W.P. No. 21910 of 2024 & Batch dated 05.09.2024 and U/ P. No.21268 of 2023 &
Batch dated 29.O8.2023.

lA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the r ircumstances state.d in
the affidavit filed in support of the petition, the High C,) rrt may be pleased to
suspend the Rule 3(a) of Tetangana Medical & Denta Co.lleges Admission,
(Admission into MBBS & BDS Courses) Rules 2017 as,: nended vide G.O. Ms.
No.33 Health, Medical and Family Welfare (Cl ) Departr rent dated 1g.O7 .2024
pending disposal of this Writ petition.

Counsel for the Petitioner: SRI ALLURI DIVAKAR REDD r

Counsel for the Respondent No.l: GP FOR MEDICAL, Hl: \LTH & FW

Counsel for the Respondent No.2: SRI T. SHARATH, SC t OR KNRUHS

WRIT PETITION NO:21305 OF 202a

Between:
R. Nikitha, D/o. R. Jammanna, Age: 18 Years, Occ. St rdent RJo H.No. 11-46,
Revulapally Post, Dharoor Mandal, Chintharevula, Priyadarshrnr Juriyala
Project, Dharur, Jogulamba Gadwal District, Telangan, State - 509125

.-.PETITIONER

AND
1

2

The State of Telangana, Rep. by its Principal Secreta " , Medical Health and
Family Welfare Department, Secretariat Buildirqs. Hyd )rabad

The Kaloji Narayana Rao University of Health Science: , Rep. by its Registrar,
Warangal, Telangana State.

..RESPONDENTS

Petition under Article 226 of the Constitution of lrrr ia praying that in the
circumstances stated in the affidavit filed therewith, thr High Cou( may be
pleased to issue a writ or order or direction more particulz r y in the nature of Writ
of Mandamus-(a) declaring the Notification and prospec us dated 15lol l2O25
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issued by the Respondent No.2 wherein the respondents have prescribed that a

candidate shall study or reside for a period of nOt less than four consecutive
academic years fon admission into UndEr Graduate courses under Competent
Ouota in Telangana as Local candidate m per Rule 3(a) of Telangana Medical &
Dental Colleges Admission, (Adrnission lnto MBBS & BDS Courses) Rules 2o17

as amended vide G.O. Ms. No.33 Health, Medical and Family Welfare (C1)
Department dated 1910712024 issued by the Respondent No.1 as being viotative

of Articles 14,19 and 2'l of Constrltutioh of lndia (b) The Constitutional and legal
validit;r of Rule 3(a) of Telaogana Medical & Dental Colleges Admission,
(Admission into MBBS & BDS Courses) Rulbs 2017 as amend€d vide G.O. Ms.

No.33 Health, Medical and Family Welfare {Cl ) Qepartment dated 19.07 .2024
issued by the Respondent No. 1 is hereby challenged on the ground that it is
violative of Articles 14,19 and 21 of ConstitUtion of lndia and the orders of the

Division Eench of this Honourable Court in W.P: No. 21910 of 2024 & Batch

dated 05/09/2024 andw.P. No.21,268 ot 2A23 & Batch dated 29t0812023 which

had become final which specifically held that the place of study or residence for a

period of 4 consecutive years priof to qualiffing exam does not have any rational

nexus and object sought to be actrieve d by 2017 Rules (c) declaring that the
petitioner is a Locat candidate for all the purposes of Admission into MBBS &

BDS Courses for the Academ ic year 2025-26 under the aegis of KNR University
of Health Sciences, Telangana State.

lA NO: 1 OF 2025

Petrtion under Section 151 CPO prayingrthat in the circumstances stated in

the affidavit filed in support of - the petition, the High Court may be pleased to
suspend the Rule 3(a) of Telangana Medical & Dental colleges Admission.
(Admission into MEBS & BDS Courses) Rules 2017 as amended vide G O Ms.

No 33 Health, Medical and Family Welfare (C1) Department dated 16 07 2025
pend ing d rsposal of their Writ petition.

lA NO: 2 OF 2025

Petition under section 151 CPC praying, that in the circumstances stated rn

the affrdavrt filed in support of the petition, the High court may be pleased to
direct the respondent No. 2 to treat the petitioner as a Local candtdate in the

Tetangana state for admission into MBBS/BDS under competenl Quota 2025'26
,n prrirant to NEET (UG) 2025 in accofdance with orders of the Division Eench

o{ their Honourable court in w.P. No.21268 0t 2023 & Batch dated 2910812023

Counsel for the Petitibner: SRI ALLURI,DIVAKAR REDDY

Counsel for the Respondent No.l: GP FOR MEDICAL' HEALTH & FW

counsel for the Respondent No.2: SR[T. StIARATH, SC FOR KNRUHS
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WRIT PETITION NO: 21309 OF 202!.1

Between:

AND
1

Azizuddin Syed, S/o. Late Anjum Rahman, agec about 2O Years, Occ:
Student, Ryo.402, Nanal Nagar X Road, 12-2-719 Beside Morine Bakery,
Mehd ipatna m, Langar Flcuse, Hyderabad, Telanganzr itate-So@08.

...PETITIONER

The State of Telangana, Rep. by its Prirrcipal Secreta r r, Medical Health and
Family Welfare Department, Secretariat Buildings, Hyr erabad.

aayana Rao University of Heahh Science ;, Rep. by its Registrar,
elangana State.

...RESPONDENTS

2 Kaloji NThe
Warangal, T

' Petition under Article 226 of the Constitution of l.r
circumstances stated in the affidavit filed therewith, tlr
pleased to issue a writ or order or direction more particul,a
of Mandamus: (a) declaring the Notification and prospr:
issued by the Respondent No.2 wherein the respondentsi
candidate shall study or reside for a period of not lesr;
academic years for admission into Under Graduate co,.r

Quota in Telangana as Local candidate as per Rule 3(a) c

Dental Colleges Admission, (Admission into MBBS & BD(
as amended vide G.O. Ms. No.33 Health, Medical art
Department dated 19.07.2024 issued by the Respondent I

of Articles 14,19 and 21 of Constitution of lndia, (b) The {

validity of Rule 3(a) of Telangana tvledical & Denta
(Admission into MBBS & BDS Courses) Rules 2017 as ,t
No.33 Health, Medical and Family Welfare (C1) Departr
issued by the Respondent No .1 is hereby challenged :
violative of Articles 14,19 and 21 of Constitution of lndia
Division Bench of this Honble Court in W.P. No. 21910 ct
05.O9.2O24 and W.P. No.21268 of 2023 and Batch dated
become final which specifically held that the place of st
period of 4 consecutive years prior to qualifying exam do,:
nexus and object sought to be achieved by 2017 Ruler;
petitioner is a Local candidate for all the purposes of lt
BDS Courses for the Academic year 2025-26 under the a

of l-teatth Sciences, Telangana State.

lia praying that in the
r High Court may be
Iy in the nature of Writ
)tus dated 15.07.2025
rave prescribed that a
than four consecutive
'ses under competent
f Telangana Medical &
Courses) Rules 2017
Family Welfare (Cl )

lo. 1 as being violative
;onstitutional and legal
Colleges Admission,

nended vide G.O. Ms.
rent dated 19.07.2024
r the ground that it is
and the orders of the
2024 and Batch dated
29.O8.2023 which had
rdy or residen@ fot a
; not have any rational
(c) declaring that the

lmission into MBBS &
:gis of KNR University

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the ( ircumstanc€s stated in
the affidavit filed in support of the petrtion, the High Co rrt may be pleased to
direct the respondent No. 2 to treat the petitioner as a -ocal candidate in the
Telangana State for admission into t\,lBBS/BDS under cor petent Quota 2025-26
in pursuant to NEET (UG) 2025 in accordance with orde-r of the Division Bench
of this Hon'ble Court in the orders of the Division Bench r f this Hon'ble Court in
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W.P- No, 2191o of 2O24 and Batch dated 05.O9.2024 and W.F. No.2'1268 of 2O23
and Batch dated 29.08.2023.

IANO: 2 OF 2025

Petition under Section 151 CPC praytng that in the circumstances stated in
the. affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule 3(a) of Telangana Medical and Dental Collbges Admission,
(Adrnission into MBBS and BES Courses) Rules 2017 as anrended vide G.O. Ms-

No.33 Health, Medical and Famfly lAlelfare '(C1 ) Department dated 19.07 .2024
pending disposal of this Writ petition.

Counsel for the Petitioner: SRIALL-uRl.D|VAKAR REDDY

Counsel for the Respondent No.l: GP FQR MEDICAL, HEALTH & FW

Counsel for the Respondent No.2:'SRl T: SHARATH, SC FOR KNRUHS

WRIT PETITION NO: 2+311,O82425

Between:
Vuke Vashista Akshay,. C/o. Vuke Rirma lv{urthy, Age: 19 Years, Occ: Student
Rr/o. H.No. 2-2hlt, Kothagudem, Primary Health Center,
Bayyaram,Kothapeta, Mahabubabad Dibtrict, Telahgana State - 5072 1 1,

...PETITIONER

AND
1 The State of Telangana, Rep. by its Principat Secretary, Medical Health and

Family Welfare Department, Secretariat Buildings, Hyderabad

The Kabli Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal, Telangana State.

...RESPONDENTS

Petitron under Article 226 of lhe Constitution of lndia prayrng that in the
circumstances stated in the affidavit fi{ed' therewith, the High Court may be
pleased to issue a writ of order or direction mQre particularly in the nature of writ
of Mandamus. Respondent No.2 wherein the respondents have prescribed that a

candrdate shall study or reside for a period of not less than four consecutive
academic years for admission into [rnder Graduate murses under Competent
Quota in Telangana as Local.candidate as per Rule 3(a) of Telangana lvledrca.l &

Dental Colleges Admission, (Admission. into MBBS & BDS Courses) Rules 2017

as amended vide G.O. Ms. No.33 Health,. Medical and Family Welfare (Cl )

Department dated 1910712o24 issued by the Respondent No, 1 as being violative
of Artictes 1 4.'l 9 and 21 of constitutbn. of lndia(b)The constitutional and legal

validity of Rule 3(a) of Telangana, Medi'cal & Dental Colleges Admission,
(Admission into MBBS & BDS Courses) Rules 2011 as amended vide G.O. lvls

No.33 Health, Medical and Family Welfare (Cl ) Department dated 19lol l2O24

issued by the Respondent No. 1 is hereby challenged on the ground that it is

violatrve of Articles 14,19 and 21 0f cons'titutiOn of lndra and the orders of the
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Division Bench of this Honourable Court in W.P. No. it 910 ol 2O24 & Batch
dated 05/09/2024 and W.P. No.21268 ot 2023 & Satch ,J rted 29/08/2023 wfrich
had becorne final which specifically held that the place of I tudy or residence for a
?eriod of 4 consecutive years prior to qualifying exarn do: ; rrct trarre any ratkrnal
nexus and obiect sought to be achieved by 2O17 Rules (c) declaring that the
petitioner is a Local candidate for all the purposes of l\ lmission into MBBS &
BDS Courses for the Academic year 2025-26 under the a:gis of Kl,lR University
of l-{,ealth Sciences, Telangana State.

lA NOr 1 OF 2025

Petition under Section 151 CPC praying that in the , ircumstances stated in
the affidavit filed in support of the pelition, the High C,r rrt may be pleased to
suspend the Rule 3(a) of Tetangana lvtedical & Denl; Colleges Admission,
(Admission into MBBS & BDS Courses) Rubs 2017 as e nended vide G.O. Ms.
l.lo.33 Health, Medical and Family Wetfare (Cl) Deparrrrent dated 19.01.2024
pending disposal of this Writ petition

lA NO: 2 OF 2025

Petition under Section 1 51 CPC praying that in the :ircumstances stated in
lhe affidavit filed in support of the petition, the High Cr trt may be pleased to
direct the respondent No. 2 to treat the petitioner as a :ocal iandidate in the
Telangana State for admission into MBBS/BDS under ccr rpetent euota 2025-26
in pursuant to NEET (UG) 2025 in accordance with order; of the Division Bench
of this Hon'ble court in the orders of the Division Bench rf this Hon'ble court in
W.P. No. 21910 ot 2024 & Batch dated 05 Og.2024 and V/ p. No.21268 ot 2023 &
Batch dated 29.08.2023

Counsel for the Petitioner: SRI ALLURT DIVAKAR REDDI

Counsel for the Respondent No.1: GP FOR MEDICAL, HI ALTH & FW

Counsel forthe Respondent No.2: SRI T. SHARATH, SC :OR KNRUHS

WRIT PETITION NO: 21319 OF ZO:2i

Between:
Putta Poojitha, C/o Jagannadha Rao, Age: 1

!l.No. 13-3-2ogl3, 8 Ashok Nagar colony,
Kothagudem District. Tetangana StaG - 5071 1i.
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ars, Occ: Sttdent R/o.
adrachalam, Bhadradri

...P€TITIONER
AND

1
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Jhe glale o{ Telangana, Rep by rts Pnncrpal Secret,r y, Medical Flealth and
Family Welfare Deparlment. Secrelanat Buildings. Hy ierabad.

The Kaloji Narayana Rao Unrversrty of Health Scien<;r s, Rep. by its Registrar,
Warangal, Telangana State.

...RESPONDENTS


